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INTRODUCDON 

I, the Chairman of the Estimates Committee baviDc beeR authorised by 
the Committee to submit the Report on their behalf, present this 
Twentieth Report on action taken by Oovel'Dlllent on the 
recommendations contained in the Twelfth Report of the Estimates 
Committee (Ninth Lok Sabba) on the Ministry of Industry (Department of 
Industrial Development)-Sickness in Heavy Engineerina Industry. 

2. The Twelfth Report was presented to Lot Sabba 011 10th Jaawuy, 
1991. Government furnished their replies indicating action taken on the 
recommendations contained in that Report between 6th September, 1991 
and 30 April. 1992. The replies were examined and the draft report WII 
adopted by the Estimates Committee at their sittiDa held on 18th August, 
1992. 

3. The Report has been divided into followina Qapten: 
(i) Report. 

(ii) Recommendations/Observations wbicb have been accepted by 
Government. 

(iii) Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replies. 

(iv) Recommendations/Observations in respect of which replies of 
Government have not been accepted by the Committee. 

(v) Recommendations/Observations in respect of which final replies of 
Government are sliD awaited. 

4. An analysis of action taken by Government on the recommendations 
contained in Twelfth Report of Estimates Committee (Ninth Lot Sabba) is 
Jiven in Appendix. It would be observed that out of 19 recommendations 
made in the Report. 11 recommendations i.e. about 57.9 per cent have 
been accepted by Government. The Committee have desired not to pursue 
1 recommendation in view of Government's reply. Replies have not been 
acx:epted in respect of 3 recommendations. Final Reply of Government in 
respect of 4 recommendations is still awaited. 

NEW DELHI; 

A..,W't 19, 1992 

SrtlVtuUI 27, 1914 (Saka) 

MANORANJAN BHAKTA, 
Chairman. 

Estimates CommiuPE'. 



CIIAFI'ER I 

REPORT 
'Ibis Report of the Committee deals with the action taken by 

Government on the recommendations and observations contained in their 
12th RePort (9th Lok Sabha) on 'Sickness in Heavy Engineering Industry'. 

2. 'Ibc Committee's 12th Report (9th Lok Sabha) was presented to Lok 
Sab'ba.'. 011 10th Januaiy, 1991. It contained 19 recommendations and 
obecl'Y8tions apd action taken notes on all these recommendations were to 
be submitted to the Committee by 10th July, 1991. However, the Ministry 
of IDcIustry submitted action taken notes on 6th September, 1991. As 
replies in respect of recommendations at SI. Nos. 3 (Para 1.11),6 (Para I), 
8 (Para 1.46), 10 (para 1.58 and 1.59) and 11 (Para 1.69) were of interim 
aature, the Ministry was asked to submit final action taken notes. The 
MbdItry submitted its replies on the above 5 recommendations on 30th 
April, 1992. From the replies furnished by the Ministry, the Committee 
cJbleued that replies in respect of three recommendations at SI. Nos. 3,6, 
8 mel 10 are still interim in nature. 

3. 'Ibc action taken notes have been categorised as follows:-
i) Recommendations/ Observations which have been accepted by the 

Government: 
51. Nos. 1, 4, 5, 7, 9, -\2, 13, 14, IS, 17 and 18 

(Total 11, Chapter II) 
ii) Recommendations/Observations which the Committee do not desire 

to punue in view of Government's replies: 
51. No. 19, 

(Total I, Chapter III) 
iii) Rcc:ommendations/Observations in respect of which Government's 

replies have not been accepted by the Committee and which require 
reiteration: 
51. No.2, 11 and 16 

(Total 3, Chapter IV) 
iv) Recommendations/Observations in respect of which interim replies 

have been furnished by the Government: 
SI. No.3, 6, 8 and 10 

(Total 4, Chapter V) 
... The COIIUBIttee expect abat IIDaI replies to abe recommendations at SI. 

No. 3, 6, • aDd 10 in I'eIpICt of w .... only Interim replies haft been 
fanIIIaed, will be submitted to them expeditiously. 

3525L5--4 
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s. ,... c " .................... ., Ge.. ., _ 
_ ., till •• rt ''r. 

AI.",.... of /...""", SickMa 
(hN 1.9, ~ Sl. No.1) 

6. AIkiDa the GovemmeDt to demoaatrate much peater serioUlDell 
about the IIIqIIitude of iDduItriaI sickness, particularly in the heavy 
......... leCtor, the Committee had, in paragraph 1.9 of their repon, 
NOD*' aDcIed~ 

'"1"he Committee note with conc:ern that as many as 45 Heavy 
p.npoeerina units in the private sector and 2 such units in the 
loblt Scc:tor arc sick. On the basis of information supplied by the 
MiDistry, the Committee find that an amount of Rs. 210.73 
crores, and Rs. 9.88 crores, in the private and joint sector units 
respectively, advanced as bank credit, is locked up. Apan from 
this, it is obvious that a much larger proportion of national 
resource, involving investments made in the equity of these units, 
by a large number of smaU investors is also either lying idle or.is 
being utilised sub-optimally. The Committee welcome the 
establishment of Board for Industrial and Financial 
Reconstruction under Sick Industrial Companies (Special 
Provisions) Act, 1985. However, at the same time the Committee 
is of the view that the Government should demonstrate much 
greater seriousness about the magnitude of industrial sickness, 
panicularly in the heavy engineering sector which i. a core 
aection. Only by doing so can investments made in this sector by 
the public directly, or through public financial institutions, be 
optimally and efficiently utilised. This, in the opinion of the 
Committee, has become aU the more necessary in view of scarcity 
of resources". 

7. In their action taken note dated 30th August, 199116th September, 
1991, the Ministry of Industry (Department of Industrial Development) 
replied: 

"Government are concerned about the magnitude of industrial 
sickness in all sectors including heavy enpneering. Various 
measures taken by Governmentl Reserve Bank of India which 
evidence this concern are as under: 

(1) A compreheOlive lepslation, sick ladustrial Companies Act, 
1985, has bCen passed with the object of determininl the 
preventive, ameliorative, remedial and other measures which 
need to be taken in respect of sick industrial companies and the 
expeditious enforcement of the measures so determined. BIFR 
bas been set up to deal with individual cases. As per the new 
industrial policy announced on 24.07.1991, Public Enterprises 
which are chronically sick and which are unlikely to be turned 
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around will. for the formulation of nMvaI/rehUiIitMiDa ........ 
to be referred to the BIFR or other similar hiab level u.aitutionl 
created for' the purpose. A social security medI.njpn wiD be 
created to protect the interests of workers likely to be affected by 
such rehabilitation packages. 
(2) Government provides incentives for revival of sick units such 
u Excise Relief Scheme, tax incentives for takeover of sick unit 
under Section 72A of the Income Tax Act, exemption from 
Section 41 of the Income Tax Act. 
(3) State Governments provide variety of reliefs includiaa Sales 
Tax Deferral/exemption, deferral of cledricity dues, permission 
of sale of surplus land, equity contribution for schemes involving 
takeover of management by workeri' Co-operatives etc. 
(4~ Banks/financial institutions adopt a coordinated approach 
and offer paQk~ge of' reliefs/ conc:euioas after determining 
viability of the unit. Where reliefs/concessions are required to be 
given beyond R,BI ~ame.er, banks can do so at their dilcretioa. 

(5) Reserve Bank of India monitors the performance of banks 
in rehabilitation of sick units· and coordinates the activities of 
financial institutions/banks. It has also prescribed comprehensive 
half-yearly returns to be submitted by banks in respect of all sickl 

. wcak industrial units (other than SSI units) for the purpose of 
monitoring the progress made by banks in the matter of their 
rehabilitation. Besides the above measures, the Government as 
announced in the industrial policy on 25.07.1991 will continue to 
pursue a sound policy framework encompassing encouragement 
of entreprenurship, development of indigcnous technology 
through investment in research and development of the capital 
markets and increasing competitiveness. 

The thrust of the Government's new policy is to let the 
entrepreneurs make investment decisions on the basis of their 
own' commercial judgement. In order to attain technological 
dynamism and international competitiveness the enterprises must 
be enabled to swiftly respond to fast changing external conditions 
that have become characteristic of today's industrial world. The 
concept of capacity licensing has been abolished and restraints on 
capacity creation removed, while at the same time ensuring that 
over-riding national interests are not jeopardised." 

8. Proal tile ...,., tundIhed by the Ministry 01 Industry, the Committee 
IIDd tIIat • per tile .. lad ....... policy aanounced on 24th July, 1991, 
paIIIIc .............. whIda are cIIroakaUy lick ad which are unlikely to be 
.......... wIl, far tile lanaalatloa 01 reYlval/ rebabUltation schemes, be 
.tt-rld to tile ...... Iar IIId1IIIrW aDd FIaanclaI Reconstruction or other 
........................... created far the purpoIIe and • lOCIai teedy 
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_ t += wit be crated .. protect tile latenltl of workers likely .. be 
...... by MICb .... bllb.b ..... b... In this reprd the COIIIIDittee 
..... like .. kIIow the latest poeitioa lad"""" the Dumber 01 worken 
nlleacW, reIniDed ..... redeployed. TIle ....... iD ..... exteat. .. wblch 
tile .tereItI 01 tile workers blve beea lduIIy protected should also be 
1Bdk:IIted. 

'he COID.tttee IIso desire .. be appriled of the ltatlsdcal proftle 01 the 
*Il ............ URits .. wbicb various iacentives luch • exdle relief, tax 
CGlKIIII_ '01' taIdDa over of sick units UDder Section 7l(A) of tile IDCOIIIe 
Tu Act, delenneat/exemptioD of SIIes tax IDCI eIec:trldty dues etc. blve 
.... &lYeII. Tiley would 1Iso' like .. be iDlormed whether the COIIIprebeDsIve ....,.,....y ntul'Dl prescribed ia respect of sick/weak iadutrkal DDlta are 
beSaa .bIBIUed repIarIy by the banks .. the Reserve Bank 01 1DdIa. 

Viability studies of units on the sick lisl 
(Recommendation SI. No.2&: 16. Paras 1.10. &: 2.13) 

9. Expressing their concern on the failure of the Ministry/Banks in not 
carrying out viability studies in respect of 9 out of 47 units on the sick list, 
the Committee had, in paragraph 1.10 of their Report, stated: 

-Why oUght viability studies of these units. without which no 
remedial action is possible. and which should be undertaken as 
fast as possible. not be subject to a time schedule. The 
Committee would like to impress upon the Government its views 
on the subject along with the desirability of carrying._ out such 
studies promptly. Therefore, the Committee recommend that a 
specific time limit be fixed for the purpose." 

10. In their reply dated 30th August, 199116th September, 1991, the 
Ministry of I ndustry stated : 

"In the case of sick industrial companies .:oming under the 
purview of Sick Industrial Companies (Special Provisions) Act, 
1985. a scheme for the rehabilitation of sick industrial company 
h3s to be prepared and submiaed to the BIFR by the Specified 
Operating Agency ordinarily within 90 days of its being directed 
to do so by the BIFR. Schemes sanctioned by the BIFR are to be 
implemented immediately. As regards 'weak' industrial units. 
Reserve Bank of India has prescribed following time frame for 
adoption by finanical institution and banks. 
<a) Joint review to be undertaken for ascertaining the need for 
viability study-One Month. 
(b) Completion of viability study. preparation and finalisation of 
the package-Three Months. 
(£:) Implementation of the package by the various agencies 
including banks and financial institutions-Three Months 

11. The Committee find tIIIt the Ministry of Industry have not liven 



5 

Ipedfk ftMOIII lor not carrying out viability studies in respect 01 the , units 
referred to In their report. Instead the Ministry has merely narrated the 
provisions 01 Sick Industrial Companies (Special Provisions) Act, 1985. No 
ladlcation has been given as to whether any action in respect ·o( these , 
walts, has now been initiated. 

Il. The Committee deprecate the attitude of the Ministry in skirting In 
their reply, specifk issue on which the Committee's recommendation is 
bMed. The Committee therefore reject the reply or the Ministry which Is 
OBIy partial. They desire that lull facts giving the latest position 01 the , 
lftUIininl units be placed belore the Committee. 

Incidence of Sickness in the Heavy Engineering Sector 
(Recommendation SI. No.3, Para 1.1/) 

13. Recommending the Government to study the situation in 
Maharashtra and West Bengal where incidence of sickness in the heavy 
engineering sector was higher. the Committee had, in paragraph 1.11 of 
their report, desired : 

"Government may study the situation in these two states in 
consultation with the State Governments concerned in order to 
ascertain whether any special problems are encountered by the 
heavy engineering industry in these States. The Committee would 
await the results of such study." 

14. The Department of Industrial Development in their action taken 
note dated 30th April, 1992 stated: 

"The matter has been taken up with the two State Governments. 
The Government of Maharashtra solicited views of various 
industrial associations. Some of the reasons attributed to sickness 
in the State are as under: 
(1) Labour cost 
(2) Octroi 
(3). Hjgh rate of interest 
(4) Irregular availability of raw material 
(5) Retention of ship breaking yards situated at Darukhana, 

Bombay. 
(6) Request for non-abolishment of freight/equalisation fund. 
(?) Implementation of single window clearance. 

As regards freight equalisation and steel de-control, the 
Government of India have already taken decisions. Regarding 
raw materials availability, the Government of India have 
liberalised the import of steel and is also constantly rationalising 
the tariff structure. As regards the State of West Bengal, the 
matter is under discussion with the State Government." 

15. Whereas the Ministry of Industry have been able to take action on 
IOIDe of tbe views I reuons given by various Industrial AsIodatlonl III 

3525LS-5 
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respect of State of Maharasbtra, the matter "u stUI uacler diIcuIIIonl 
correspoadenee with the State 01 West BeapI. The Committee would like to 
kDow tbe results of the discussIoa held witb the State of West Beapl ill this 
reprd. 

Directions to Bank and other 
Financial Institutions 

(Para 1.44, 51. No.6) 
16. Taking note of the fact that financial problems arise essentially from 

managerial inadequaties. The Committee in their report had asked the 
Government to issue direction to banks and other financial institutions like 
I.D.B.I. for maintaining a close watch on the performance of sick heavy 
engineering units. The Committee had further recommended ;-

"The Committee would also recommend that the definition of a 
'sick unit' as adopted under SICA, 1985, should be reviewed 
early with a view to facilitating early identification." 

17. In reply to the above recommendation of the Committee,. the 
Department of Industrial Development in their action taken note dated 
30th April, 1992 stated as under ;-

"Financial institutions and bank maintain a close watch on the 
performance of sick heavy engineering units under the 
Rehabilitation Programme. 

Reserve Bank of India has issued detailed guidelines to the 
banks regarding identification of sickness at incipiem stage itself 
including ear~y warning signals to be watched for detection of 
sickness and take remedial measures. The Reserve Bank has also 
advised the banks to introduce accountability at branch level 
where symptoms are first observed for timely reporting to the 
controlling authorities and initiating corrective action even before 
the sickness actually sets in. The banks have also been advised to 
undertake review of sick accounts atleast on annual basis 
highlighting the various aspects of the portfolios of sick accounts. 
Pre and post-sanction inspection, stock verification and stock 
audit, continuous supervision over large accounts are necessary 
steps to ensure end use of funds. The banks have been advised to 
prepare detailed checklists for scrutinising Ouarterly Information 
System (OIS) statements and taking follow-up action in cases 
where there are warning signals and advised that there should be 
system of taking appropriale action when the health code of a 
borrowal account moves from 1 (satisfactory) to 2 (irregular). 
Comprehensive amendments to SICA, 1985, including definition 
of a sick unit are under consideration of the Goverriment." 

18. TIle COIIUBIIke naId like to Dow tile latest .... itIoIa in repnI to die 
results achieved by II ....... iIIIdtutIaas ad baaks ia ~ .... 1IItriId 
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IIdmeII tbl'Ofllh monltortna proeedures ahned at early deteetloD of indplent 
*IuIeIs. They also desire to IuIow whether and In what IIUUlIIer deftnition 
of Industrial sleIuaeIs as ."en lD SICA Act .... been ameaded. 

Project AppraiBai Techniques and Procedures 
Recommendation SI. No.8, (Para 1.46) 

19. The Committee, had, in paragraph 1.46 of the Report, desired the 
Government to examine afresh whether its existing project appraisal 
techniques and procedures merit reform. In their action taken note dated 
30th April, 1992, the Ministry of Industry stated: 

"As far as projects in private sector are concerned, there exists 
no mechanism for project appraisal in the Government. As far as 
projects in public sector are concerned, the Planning Commission 
have stated that such examination is already under way and 
revised guidelines from Planning Commission are expected to be 
finalised soon." 

20. The Committee would Hke to know whether revised ptdeIlaes haYe 
been ftuilled by the Plan...... COIDIDissIon and if 10, a copy of these 
pIdeIines may be furnished to them. 

Detection of incipient sickness 
SI. No. 10, (Paras 1.58 &: 1.59) 

21. Expressing their unhappiness over the Ministry's inability to 
comment upon the efficacy if 'Health Code System' evolved by the 
Reserve Bank of India for detection of incipient sickness and 
categorisation of sickness, the Committee had, in paragraphs 1.58 and 1.59 
of their Report further stated; 

"The Committee take a serious note of the fact that even after 
the Estimates Committee had notified their intention to examine 
position regarding industrial sickness in heavy engineering sector 
and had issued necessary questionnaire for the purpose, no 
satisfactory effort seems to have been made by the Ministry to 
obtain all relevant data from RBI and the Department of 
Banking." 

22. In their action taken note dated 30th April, the Department of 
Industrial Development stated : 

"In November, 1985. Reserve Bank asked hanks to start 
classifying all their advances according to eight distinct Health 
Codes and review such classification every six months, mainly 
with a view to self-monitoring their advances, so that they could 
periodically review the position and take timely corrective steps. 
Health Code System has helped banks in identifying symptoms of 
sickness/sticky advances so that timely action is initiated for 
recovery/rehabilitation and regularisation. The Banking Division 
of the Department of Economic Affairs are evaluating the actual 
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gains of the iMtructions issued as also the efficacy of the 
Health Code System. A statement giving commerical bank's 
advances to non-SSI sick I weak industrial units in Heavy 
Engineering, as at the end of March. 1990 as obtained from 
RBI is enclosed in the Appendix-I. 
Regarding collection of all relevant date relating to sickness 
in Heavy Engineering sector. the Department of Industrial 
Development had requested the RBI and the Banking 
Division for culling out the required data. The RBI brings 
out comprehensive report including detailed data on sickness 
in industries every six. months. The 'last available data 
compiled by the RBI at the time of compiling the questionnaire 
for the Commettec was at the end of December. 1987." 

23. The Committee haye been informed th.t reprding collection or 
all relevant data relating to sickness ID heayy eftllneering sector" the 
Department or Industrial Development bad requested the Reserve Bank 
~ india and the Banking Division for eulUng out the required data. 
TIle CommIttee hope th.t the necessary data might have been 
collected by now and if so, a copy thereof may be furnished to them 
without any further delay. 

14. In this connection, it has been further stated that the Reserve 
.... of India brinp out comprehensive report including detailed d.ta 
.. sickness in industries every six months and the last ....... ble data 
COIDpUed by the Reserve Bank of Indi. was that of December, 1987. 
TIle Committee express their unhappiness oYer this situation. They 
would like to h.ve the I.test .yailable data compiled by the Reserve 
.... or India of sickness in he.vy industry. 

Need to have information back up /or a periodic appraisal 
SI. No.J1, (Para No. 1.69) 

25. In paragraph 1.69 of the Report, the Committee had 
emphasised the net!d for having Ministry's own information back up 
for a periodical appraisal of the heavy engineering section. 

26. Replying to the above recommendation of the Committee. the 
Department of Industrial Development in their action taken note 
dated 30th April. 1992 stated: 

"The Ministry relies on data on sickness as maintained by the 
Reserve Bank of India, as also information of annual 
production returns furnished to DGTD to gauge the 
performance of heavy engineering industry. As soon as adverse 
trends are noticed. sectoral analysis is done and remedial 
measures undertaken. In addition, Public Sector units are 
.aonually subjected to a performance appraisal, with details 
reJating . to nd wonh. cash losses. etc. being furnished to 
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identify sickness. The repon, in the form of 'Public: Enterprises 
Survey', is tabled in Parliament." 

7:T. In spite 01 the nIstIai arnnpmeau .t the level of banks .... 
na ...... lastItutloDs lor IDOIIitortna the ..... 01 laduatrial sicbaI In the 
COIIIItry, tile RUlbel' of saeb DDitI Is OD ineraIe. Hence It Is • linn view of 
dIIe CoauaIttee that periodical ad neeen • .,. tuaJaa of tile poUcy would not 
be pGlllbie III tile .-..ce 01 IDOIIltorinl 01 IndutrIaI .kkneIs by the 
MIIIIItry oIladutry ItleU'. The ConunJttee would, therefore, reiterate tJaeIr 
...... recommend"" dlat tile MInlatry Ibould haye Its own lnIonaatloR 
Mckup for • perIodIc8I appnlaal 01 the heavy ............ Mdor 10 tIIat 
... RectiYe .......... could be takea well before • unit tUl'ill lick. 

3525L~ 



CHAPI'ER 0 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

ReeommendatIoa S. No. 1 (Para 1.9) 

The Committee note with concern that as many as 45 Heavy 
Engineering units in the private sector and 2 such units in the Joint 
Sector are sick. On the basis of information supplied by the Ministry, 
the Committee find that an amount of Rs. 210.73 crores, and Rs. 9.88 
crora, in the private and joint sector units respectively, advanced as 
bank credit, is locked up. Apart from this, it is obvious that a much 
larger proportion of national resource, involving investments made in 
the equity of these units, by a large number of ,mall investon is also 
either lying idle or is being utilised sub-optimally. The Committee 
welcome the establishment of Board for Industrial and Financial 
Reconstruction under Sick Industrial Companies (Special Provisions) 
Act, 1985. However, at the same time the Committee is of the view 
that the Government shOUld demonstrate much greater seriousness 
about the magnitude of industrial sickness, particularly"" the heavy 
engineering sector which is a core section. Only by doing so can 
investments made in this sector by the public directly, or through 
public financial institutions. be optimally and efficiently utilised. This, 
in the opinion of the Committee, has become all the more necessary 
in view of scarcity of resources. 

ActIon Tilken 

Government are concerned about the magnitude of industrial sickness 
in all secton including heavy engineering. Various measures taken by 
Government/Reserve Bank of India which evidence this concern are as 
under: 

1. A comprehensive legislation, Sick Industrial Companies Act. 1985, 
has been passed with the object of determining the preventive, 
ameliorative, remedial and other measures which need to be taken in 
respect of sick industrial companies and the expeditious enforcement of 
the measures so determined. BIFR has been set up to deal with 
individual cases. As per the new industrial policy announced on 
24.07 .1991. Public Enterprises which are chronically sick and which are 
unlikely to be turned around will, for the formulalion of revival/ 
rehabilitation schemes, to be referred to the BIFR or other similar 
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high level institutions created for the purpose. A social security mechBDism 
will be created to protect the interests of workers likely to be affected by 
IUd'I rehabilitation packages. 

2. Government provides incentives for revival of sick units such ., 
Excise Relief Scheme, tax incentives for takeover of sick unit under 
Section 72A of the Income Tax Act, exemption from Section 41 of the 
Income Tax Act. 

3. State Governments provide variety of reliefs including Sales Tax 
Deferral/exemption, deferral of electricity dues, permission for sale of 
surplus land, equity contribution for schemes involving takeover of 
management by Workers' Co-operatives etc. 

4. Banks/financial institutions adopt a coordinated approach and offer 
package of reliefs/ concessions after determining viability of the unit. 
Where reliefs/ concessions are required to be given beyond RBI parameter. 
banks can do so at their discretion. 

S. Reserve Bank of India monitors the performance of banks in 
rehabilitation of sick units and coordinates the activities of financial 
institutions/banks. It bas also prescribed comprehensive half-yearly returns 
to" be submitted by banks in respect of all sick/weak industrial units (otheJ' 
than SSI units) for the purpose of monitoring the progress made by banb 
in the matter of their rebabilitation. 

Besides the above measures, the Government as announced in the 
industrial policy on 24.07.1991 will continue to pursue a sound policy 
framework encompassing encouragement of entrepreneurship, 
development of indigenous technology through investment in research and 
development of the capital markets and increasing competitiveness. 

The thrust of the Government's new Policy is to let the entrepreneurs 
make investment decisions on the basis of their own commercial 
judgement. In order to attain technological dynamism and international 
competitiveness the enterprises must be enabled to swiftly respond to fast 
changing external conditions that have become characteristic of today's 
industrial world. The concept of capacity licensing has been abolished and 
restraints on capacity creation removed, while at the same time ensuring 
thai over-riding national interests are not jeopardised. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 

91.aJS dt. 6.9.1991] 
RecoauDeadatJoa S.No 4 (Para 1.19) 

The Committee have been informed tbat general policy of the 
Government was not to take over or nationalise sick industrial units any 
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more. The Committee agree with this view of the Government. There 
miaht. however. be unusual circumstances warranting takeover or 
nationalisation of a unit. This policy pronouncement of the Government 
bas, therefore. to recognise a necessary caveat. 

ActIoa T .... 
The Government is in agreement with the recommendation and has 

nokd the same. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 

91-CUS dt. 6.9.1991] 
Recoaunendadoa S. No. 5 (Pan 1.43) 

The Committee note that problems relating to marketins. finances, 
labour. obsolescence of machinery and management deficiencies mainly 
account for sickness in the heavy engineering sector. The Committee note 
with satisfaction that the Government of late. is encouraging heavy 
engineering units to diversify their product mix. However, the Committee 
is not in agreement with the stand taken by the Ministry that' the 
responsibility for solving labour related problems rested solely with State 
Governments. The Committee would like the Ministry to tak.e due 
initiatives in this regard. The Committee would. therefore. recommend 
that the Ministry of Industry should convene tripartite meetings of 
management. labour and the State Governments periodically. This. the 
Committee feel will promote a common outlook on the problem. 

AdioD Taken 
'-. 

BIFR does give op,portunity to the labour in its various proceedings. In 
view of this. the sectoral problems could be considered under the 
arrangements proposed by the Committee. Accordingly. this Ministry has 
decided to consider this aspect on a sectoral basis in consultation with the 
Ministry of Labour. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 

91-CUS dt. 6.9.1991] 
a ..... meed....... ~.No. 7 (Para 1.45) 

The Committee note with satisfaction the steps taken in recent years for 
III tec.hnological upgradation in the heavy engineering sector. The 
Committee would. however. like the effect of these schemes to be 
reviewed pariodically. The Committee would also like the Ministry to 
examine whether the various existing incentives for technology upgradation 
are adequate. 

Acdon Taken 
Under the technological upgradation scheme of lOBI, existing projects 

iD IIClect capital goods industires are given concessional term loan 
_stanee UplO Rs. 7.SO crores for induction of commercially proven 
advanced . technology leadinl to significant improvements in quality, 
productivity, cost-reduction, savings of energy/scarce material and use of 
new raw material. 
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Under the Technical Development Fund Scheme. assistance is given for 
technology upp'adation by way of import of capital goods and technology. 
For sugar and Textiles Industries. there exist specific technology 
upgradation scbemes. 

In view of the above, it is seen tbat the existing incentives for technolQ8Y 
uWadation are adequate. The lOBI etc. have been advised to review 
periodicaUy the effect of these schemes. 

As per the recent industrial policy anaounced on 24.07.1991, 
Government is committed to the development and utilisation of indigenous 
capabilities in technoJoay and manufacturing as well as its upgradation to 
world standard, through investment in researcb and development. and by 
bringing in new technology. Foreign investment and technology 
coUaboration will be welcomed to obtain bigher technology. It would bring 
attendant advantages of technology transfer, marketing expertise, 
introduction of modem manaserial techniques and new possibility for 
promotion of exports. The bedrock of the new policy is to let the 
entrepreneurs make iavestment decisions on the basis of their own 
commt:rcial judgement. Attainment of technological dynamism and 
international competitiveness requires that entrepreneurs must be enabled 
to swiftly' respond to the fast chanJinl external conditions that have 
become characteristic of today's industrial world. For the purpose, 
Government will provide automatic approval for technology agreements 
related to bigh priority industries within specified parameters. 

[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)1 
91-CUS dt. 6.9.1991) 

a.I m.daflon S.No. , (Para 1.41) 

The Committee are also of the view that steps are required. to be taken 
to ensure a replar supply of basic raw materials, especially steel and coal, 
at reasonable price to heavy enpneerinl units. Departmental undertakings 
should make i'I')'IDeats in time, ensure more' favourable iafrastructural 
facilities and provide finance for tecbDOI~ upgradation. 

Action Taken 

The observations made by the Committee have been noted for action by 
the concerned Departments. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)1 

91-CUS dt. 6.9.1991} 

............. S.No. Il (Para 1.70) 

The Committee arc disaj)poiated also to note tbat neither Reserve Bank 
of IDdia nor tile lin .... lastitutions or banks maintain separate data in 
respect of siebe. in heavy engineeriDI sector. The Committee would, 
therefore. re-eniphasise the need for sueb data. 
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Aeta. Ta" 
Reserve Bank of India has prescribed separate code number for 

heavy engineering units and the banks have been advised to report sick 
heavy engineering units in the half-yearly statements on sick/weak 
industrial units. Separate data on sick/weak heavy engineering units are 
available. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 

6(3)/91-CUS dt. 6.9.1991) 
Reconunendadoa S.Ne. 13 (..... 1.71) 

The Committee are dismayed to note that the MiDistry of Industry 
has no authentic information pertainin8 to the maplitude of human 
resources employed in sick heavy engineering units as, again, such 
information was not being maintained by RBI. In the opinion of the 
Committee. this does not indicate .a satisfactory state of affairs. The 
COmmittee would like to point out that sickness in the heavy 
engineering industry is fraught with adverse impact on the employment 
situation in the country. The Committee. therefore, feel that it is 
imperative for the Ministry/RBI to monitor this aspect so that timely 
action can be taken in avoiding widespread unemployment. 

Actlea Takea 
The observations of the Committee have been noted for initiating 

necessary action. As per the new industrial policy announced on 
24.07.1991. a social security mechanism will be created to protect the 
interests of workers likely to be affected by the rehabilitation packages 
formulated by the BIFR or other similar high level institutions in 
respect of chronologically sick public enterprises. 

Government wiD fully protect the interests of labour, enhance their 
weHare and equip them in all respect to deal with the inevitability of 
technological change. La&ur will be made an equal partner in progreu 
and prosperity. Workers' participation in m .... ment will be 
promoted. Worken' cooperatives will be encourqec:l to participate in 
packages designed to turn around sick companies. inteDlive training 
skill development and upgradation programme will be launched. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 

6(3)/91-CUS dt. 6.9.1991) 
............... S.No. 14 ( ...... 1.75) 

The Committee note with satisfaction that adequate instructions for 
proper coordination between the financial institutions/banks, State 
Govemments, Central Government and the Reserve Bank of India 
emt. They are. however, of the view that the aspect of inter-Ministry 
coordination needs to be strengthened. 

Acdoa Takea 
The observations of the Committee have been noted. 

(Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3) 
91-CUS dt. 6.9.1991] 
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Ieca.mend .... S.No. 15 (Pan 1.76) 
The Committee note with satisfaction that the financial institutions have 

separate Division of Rehabilitation Finance for handling tlae problems of 
sick units belonging to aU categories of industries. 

AetIoD T .... 
No action is called for. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 

91-CUS dt. 6.9.1991] 
RecommeadatJon S.No. 17 (Para 1.26) 

The Committee note that the Government has enacted a comprehensive 
legislation namely the Sick Industrial Companies (Special Provisions) Act, 
1985 (SICA) which inter alia provides for setting up of qqasi-judicial body 
designated as the Board for· Industrial and Financial Reconstruction 
(BIFR) to look into the cases of companies which have become sick. The 
Board became operational in May, 1987. It takes decisions about the 
rehabilitation of such companies as have become sick. It initiates suitable 
action in each case, or considers various alternatives for revival and 
rehabilitation of sick companies. 

Actlon TUen 
No action is called for. 

[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 
91-CUS dt. 6.9.1991] 

JlawnNlld .... S.No. 18 (Pan 1.%7) 

The Committee note that 24 sick heavy engineering units have been 
referred to BIFR of which 6 cases have been approved by it under Section 
17(2) of SICA. While in 2 cases rehabilitation schemes have been 
sanctioned, in one case the winding up of the unit has been recommended. 
12 cases are pending with the BIFR. The Committee hope that the Board 
will expedite its final action in respect of these remaining units. 
Underlining the desirability of according priority to the rehabilitation of 
sick heavy engineering units, the Committee recommend that the 
Government may take up the matter with BIFR for prompt action. 

Acdon Taka 

Suitable action is being taken by the Department of Economic Affairs 
(Banking Division). 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 

91-CUS dt. 6.9.91] 



CHAPTER m 

RECOMMENDATIONS/OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN VIEW OF 

GOVERNMENT REPLIES 

Reconuneadation S.No. 19 (...... 2.28) 

The Committee have separately examined BIFR and have made a 
number of recommendations for its effective functioning. They expect that 
the Ministry of Industry would continuously monitor the functioning of 
BIFR. 

AcdGa Takea 
The BIFR is under the administrative purview of the Depanmcnt of 

Ec:onomic Affairs (Banking Division) who are already monitorinl the 
functioning of BIFR. In view of the clearly demarcated areas· of 
responsibilities under the Government of India Allocation of Business 
Rules, it is for the Banking Division to monitor the functioning of the 
BIFR. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 

91-CUS dt. 6.9.1991) 
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CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECf OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE 

Recommendation/Observatlon--4t.No. 1 (Para 1.10) 

The Committee have been informed that of the 47 units on the sick list 
viability studies had been carried out only in respect of 38 units. In respect 
of the remaining 9. no specific time-frame had been laid down. The 
Committee are unable to appreciate this: why ought viability studies of 
these units, without which no remedial action is possible. and which should 
be undertaken as fast as possible. not be subject to a time schedule. The 
Committee would like to impress upon the Government its views on the 
subject alongwith the desirability of carrying out such studies promptly. 
Accordingly. therefore. the Committee recommead that a specific time 
limit be fixed for the purpose. 

Action taken 

In the case of sick industrial companies coming under the purview of 
Sick Industrial Companies (Special Provisions) Act. 1985. a scheme 
for the rehabilitation of sick industrial company has to be prepared 
and submined to the BIFR by the Specified Operating Agency 
ordinarily within 90 days of its being directed to do so by the BIFR. 
Schemes ~anctioned by the BIFR are to be implemented immediately. 
As regards 'weak' industrial units. Reserve Bank of India has 
prescribed following time frame for adoption by financial institution 
an.d banks 

(a )'oint review to be undertaken for ascertaining the: need for 
Viability Study-One Month. 

(b) Completion of 'Viability study. prepanttion and finalisation uf the 
Packnge-Three Months. 
(c) Implementation of the package by the various agencies including 
bank~ and financial institution~ Three Months. 

(Ministry of Industry (Depu. of Industrial Development) O.M. No. 
6(3)/91-CUS cit. 6.9.1991) 

Recommendation S.No.lI (P .... 1.89) 
The Committee note that at the level of banks and financial 

inStitutions sufficient arrangements ~xisr for monitoring the degree of 
industrial sickness in the country. However. the Committee finds it as 
irrational Ihat such monitoring stops short of the Ministry of Industry. 
It is the view of the Committee that periodical and necessary fine 
tunilli of policy would not be possible in the: absence of monitoring 
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of industrial sickness by the Ministry. The Committee would. 
therefor~. recommend that the Ministry have its own information 
back-UD for a periodical appraisal of the heavy engineering sector. 

Action Taken 
The recommendation of the Estimates Committee are 

unexceptionable. Details in the regard are heing worked out. 

(Ministry of Industry (Deptt. of Industrial Development) O.M. No. 
6(3)/91- CUS dt.6.9.1991 J 

Further information furnished 

The Ministry relies on data on sickness 8S maintained by the 
Reserve Bank of India. as also information· of annual production 
returns furnished to DGTD to gauge the performance of heavy 
engineeJing industry. As soon as adverse trends are noticed. sectdral 
analysis is done and remedial measures undertaken. In addition, 
Public Sector units are annually subjected to ·It performance appraisal, 
with detail!; relating to networth. cash losses. etc, being furnished to 
identify sickness. The report. in the form of 'Public Enterprises Survey' is 
tabled in Parliament. 
[Ministry of Industry (Deptt.of Industrial Development) O.M. No. 6(3)/ 

91-CUS ~.30.4.1992J 

Recommeadation S. No. 16 (Para 2.1l) 
The Committee have been informed tbat out of 47 heavy engineering 

units identified as sick as on 31.12.87, 19 units have been categorised to be 
potentially viable and that of these 11 units have already been put under 
the nursing programme; in respect of 9 units viability studies were yet to 
be taken up. The remaining 19 units are reponed to be potentially non-
viable. The Committee hope that the process of rehabilitating the 
remaining viable units will .be expedited. Further. that simultaneous early 
action will be taken to wind up the unviahle units. 

Action Taken 
The Rellerve Bank of India has prescribed the time-frame for 

preparation of viability studies. formulation and implementation or 
rehabilitation packages in re§pect of potentially viable sick/weak industrial 
units for adoption by banks/financial in.stitution!l. In regard to non-viable 
units although winding up notices/orders are issued by the BIFR. the 
actual process of liquidation through High Court takes a long time. 
Measures for facilitating early disposal of such cases under the 
consideration of the Department of Economic Affairs (Banking Division). 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)91-

CUS dt .. 6.9.J991] 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
FINAL REPLIES OF GOVERNMENT ~RE A WAITED 

Recommendation 
The Commlltee also note that the incidence of sickness in the heavy 

engineering sector is markedly higher in two States, viz., Maharashtra and 
West Bengal. The Committee wtluld, therefore. recommend that 
Government may study the situation in these two State!ii in consultation 
with the State Governments concerned in order to ascertain whether any 
special problem!> are encountered by the heavy ~ngineering industry in 
these States. The Committee would await the results of such study. 

Action Taken 
This matter has been taken up with the two State Governments. The 

Government of Maharashtra soliCited views of various industrial 
associations. Some of the reasons attributed to sickness in the State are as 
under: 

(1) Labour cost 
(2) Octroi 
(3) High rate of interest 
(4) Irreguhu availability of raw material. 
(5) Retention of ship breaking yard!> si(uuted at Darukhana, Bombay. 
(6) Request for non-abolishment of freight/equalisation fund. 
(7) Implementation of single winduw clearance. 
As regards freight equalisation and steel de-control, the Government of 

India have already taken decisions. Regarding raw material!> availability. 
the Government of India have Iiberalised the import of steel and is also 
constantly rationalising the tariff Rructure. 

As regards the State of West Bengal. the matter is under discussion with 
the State Government. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 5(3)/ 

91- CUS dt. 30.4.1991] 
Recommendation S.No. (; (Para 1.44) 

The Committee note that financial problems arise essentially from 
managerial inadequacies. Since most of the heavy engineering units depend 
OD banks and other public financial institution... for their credit 
requirements, the C.ommittee would recommend that directions be is. .. ued 
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to banks and financial institutions like TOfU for maintaining a close watch 
on the performance of such units. In this context, the Committee would 
also recommend that the definition of a 'sick unit' as adopted under SICA, 
1985 should be reviewed early with a view to facilitating early 
identification. 

Action Taken 
Financial institutions and hanks maintain a close watch on the 

performance of Sick Heavy Engineering Units under the rehabilitation 
programme. lOBI has a separate depanment for dealing with sick 
industrial units in it!' portfolio. They take remedial measures even at the 
'weak stage' of an undertaking. 

To facilitate early identification of sickuess amendments to SICA are 
under consideration of the Department of Economic Affairs (Banking 
Division). 
[Ministry of Industry (Deptt. of Industnal Development) O.M. Nt? 6(3)/ 

91-CUS dt.6.9.91] . 
Further InfonnaUon (o'umisbed 

Financial institutions and banks maintain a close watch on the 
performance of sick heary engineerin~ units under the Rehabilitation 
Programme. 

Reserve Bank of India has issued detailed guidelines to the banks 
regarding identification of sickness at incipient stage itself including early 
warning signals to be watched for detection of sicknes!o and take remedial 
measures. The Reserve Bank has also advised the banks to introduce 
accountability at branch level where symptom!! are first observed for timely 
reporting to the controlling authorities and initiating corre(.1ive action even 
before the sickness actually sets in 'The banks have also been advised to 
undertake review of sick aCCOUD(S at least on IInnuw basis highlighting the 
various aspects of the ponfolios of sick. accounts. Pre and post-sanction 
inspection, stock verification and stock audit, continuous supervision over 
large accounts are necessary steps to eusur.e iUlU usc: of funds. 

The banks have been advised to prepare detailed checklists for 
scrutinising quarterly Information System (OIS) itatements and taking 
foDow-up action in cases where there are warning signals and advised that 
there should be system of taking appropriate action when the health code 
of a borrowal account moves from 1 (satisfactory) to 2 (irregular) 
Comprehensive amendments to SICA. J98~. including definition of a sick 
unit are under consideration of the Government. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 

91-CUS, dt. 30.4.1992] 

RecommendaUon S.No. 8 (Pua 1.46) 
The Committee would like the Government to examine afresh whether 

its existing project appraisal techniques and procedures merit reform. 
Perceived soci~1 benefits cannot repla\:e economic viability of II project. 
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Actin Taken 
As far as the projects in private sector are concerned ther~ exists no 

mechanism for project appraisal in the Government. Howewr, the Project 
appraisal Division, Planning Commission does scrutinise the projects in 
public sector. Views of the Planning Commi"ion on the Committee's 
reco~ndations are being obtained. 

F"mancial institutions as a rule finance: only viable projects. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 

91-CUS, dt. 6.9.1991] 
Further information furnJsbed 

~ far as projects in private sector are concerned. there exists no 
mechanism for project appraisal in the Government. As far as projects in 
public sector are concerned, the Planning C.ommission have stated that 
sjach examination is already under way and revised guidelines from 
1»tanning Commission are expected to be finalised soon. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. 6(3)/ 

91-CUS, dt. 30.4.1992] 
Recpmmeadadoall Observ.tJou-S.No. 10 (Pans 1.5 " 1.59) 

The Committee note that adequate instructions exist with the leading 
institutions, including banks, for detection of incipient !tickness. The 
Committee also note that it is possible for leading institutions or the 
Government to come to conc:lusions about the degree of sickness in the 
industrial unit at a fairly early stage. The Committee have been informed 
the Reserve Bank of India has evolved a Health Code System which is 
meant to help the banks and financial institutions in categori~ing the 
sickness according ot its degree of intensity. They however, are 
disappointed to find that the Ministry was not able to furnish details about 
the actual gains of instructions so issued. The Committee are unhapp} to 
note that the Ministry is not able to comment upon the efficacy of 'Health 
Code System', even though RBI submits regular reports on the subject. 

Further. the Committee take a serious note of the fact that even after 
the Estimates Committee had notified their intention to examine position 
regarding industrial sickness in heavy engineering sector and had issued 
necessary questionnaire for the purpose, no .;atisfactory effort seems to 
have been made by the Ministry to obtain all relevant data from RBI and 
the Department of Banking. 

Actloa taken 
In November, 1985 Reserve Bank of India asked banks to stan 

c:IaaifyiDa aU their advances according to eight distinct health codes and 
review such classification every six months. mainly with a view to monitor 
their advances. so that they could periodically review thee position and take 
timely corrective steps. Health Code System has helped banks in 
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identifying symptoms of sickneu /sticky advances 10 that tilDely Idion is 
taken for recovery I rehabilitation and re.ularilation. The Bankin, 
Division of the Department of Economic Aftain are evaluatin. the actual 
pins of the instructioM issued as also the efficacy of the Health Code 
System. Regarding collection of all relevant data relating to sickness in 
Heavy Engineering sector the Depanment of Industrial Development hid 
requested the RBI and tbe Banking Division for cuUing nut the required 
... The RBI brinp out comprehensive report including derailed data on 
licbess in industries every six months. The last available data compiled by 
die RBI at the time of compiling the questionaire for the Committee wu 
____ the end of December, 1987. 

lMiai1try of Industry (Deptt. of Industrial Development) O.M. No. 6(3) I 
91-CUS dt. 6.9.1991] 

In November. 1985, Reserve Bank asked banks to stan classifying all 
their .UM:CS 8CXlOrdin, &0 ,eight distinct Health Codes and review such. 
clulification every six months, mainy with a view to self-monitoring their 
IdvMc:es, so that they could periodically review the position and take 
timely corrective steps. Health Code System has helped banks in 
idoDtifyinl symptoms of sickness I sticky advances so that timely action is 
iDitiateci for recovery I rehabilitation and regularisation. A statement giving 
COIDIDCrciaI bank's advances to non-SSr sick I weak industrial units in 
Heavy Enpneerio •• as at tbe end of Match, 1990 as obtained from RBI is 
enclosed in the Annexure-I. 

R.eprctinl collection of all relevant data relating to sickness in Heavy 
Enaineerinl ledor, the Departm. nt of Industrial Development bad 
requatecl the RBI and tbe Banking Division for culling out the required 
data. The RBI briop out comprehensive report including detailed data on 
sickDeu in industries every six months. '!be last available data compiled by 
the RBI at the time of compiUn, the questionnaire for the Committee wu 
at the end of Dec:ember, 1987. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. 6(3) I 91-

CUS dt. 30.4.92] 

New Delhi: 
Au,lIIt 19, 1992 

SravlIIIlI 27, '1914 ($) 

MANORANJAN BHAKTA 
CIIIIlmuua 

&tImiIIa Commlttu 
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APPENDIX 0 
(ViM Introduction) 

AIIIIly'D of Actioll ",bra by GovtrrllMllt 011 12th Report 0/ Estimates 
CO~t (9th Lok 5ab,",) 

I. Total number of recommendations ................................ 19 
II. Recommendations/Observations which have been 

ac:cepted by Government (Nos. 1,4,5,7,9,12,13,14,15, 
17 and 18) ........................... 11 

Percentage to total ..................................................... 57.9% 
III. Recommendations/Observations which the Committee 

do not desire to pursue in view of Government'. 
reply (No. 19) ........................................................... 1 
Percentage to total ...................................................... 5.3% 

IV. Recommendations/Observations in respect of which 
Government's replies have not been ac:cepted by the 
Committee (Nos. 2,11.16) ........................................... 3 
Percentage to total ..................................................... 15.1% 

V. Recommendations/Observations in respect of wbicb ~ 
replies of Government are awaited (Nos. 3,6,8 and 10) ..... 4 
Percentage to total ................................................. .... 21.0IlCt 



APPENDIX IU 
Stl.uateltl of R«OIPIIrIelld4t;ons I Observations 

S. Pan Dept!. Recommendations/Observations 
No. No. Concerned 

I 2 3 4 

1 4 Deptl. of The Committee expect that final replies to the 
Indultrill recommendations at SI. No. 3,6,8 and 10 in respect 
Develop- of which only interim replies have been furnished, 
ment will be submitted to them expeditiously. 

2 8. From the reply furnished by the Ministry of 
Indllltl'y. the Committee find that as per the new 
iadustrial policy announced on 24th July. 1991, public 
eatreprises which are chronically sick and which are 
unlikely to be turned around will. for the formulation 
of revivallrehabilitation schemes. be referred to the 
Board for Industrial and Financial Reconstruction or 
other similar high level institutions created for the 
purpose and a social security mechanism will be 
created to protect the interests of workers likely to be 
affected by. such rehabilitation packages. In this 
reprd the Committee would like to know the latest 
poIition including the number of workers retrenched. 
retrained aad redeployed. The manner in and extent 
to which tl\e interests of the workers have been 
lCluaUy prptected. should also be indicated. 

The Committee also desire to be apprised of the 
saatiIticaJ profile of the sick industrial unils to which 
various incentives such as excise relief. tax 
coaceuion5 for taking over of sick units under 
Section 72 (A) of the Income Tax Act. deferment! 
exemption of sales tax and electricity dues etc. have 
been given. They would also like to be informed 
whether the comprehensive half-yearl) returns 
preM:ribed in respect gf sick/weak industrial units are 
being submitted regularly by the hanks to the 
Reserve Bank of India. 

3 11 -do- The Committee find that the Ministry of Industry 
have not given specific reasons for not carrying out 
viability studies in respect of the 9 units referred to in 
their report. Instead the Ministry has merely narrated 
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the provisions of Sick Industrial Companies (Special 
Provisions) Act. 1985. No indication has been given 
as to whether any action in respect of these 9 units, 
has ,.ow been initiated. 

4 12 Deptt. of The Committee deprecate the attitude of the 

S 

6 

Industnal Ministry in skirting in their reply, the specific issue 
Develop- on which the Committee's recommendation is based. 
ment The Committee therefore reject the reply of the 

15 -do-

IX -do-

7 :!(I -du-

8 23 -do-

9 24 -do-

Ministry which is only panial. They desire that full 
facts giving the latest position of the 9 remaining 
units be placed before the Committee. 

Whereas the' Ministry of Industry have been able to 
take action on some of the views/reasons given by 
various Industrial associations in respect of tne State 
of Mnharashtra. the matter was still under discussion! 
correspondence with the State of West Bengal. The 
Committee would like to know the results of the 
discussion held with the State of West Bengal in this 
regnrd. 

The Committee would lik.e to know the latest 
position in regard to the results achieved bv financial 
institutions and banks in combating industn"a1 sickness 
through monitoring procedures aimed at early detec-
tion of incipient sickness. They also desire to know 
whether and in what manner definition of industrial 
sickness as given in SICA Act has been amended. 

The Committee would like to know whether 
revised guidelines have been finalised by the Planning 
Commission and if so, a copy of these guidelines may 
be furnished to tl.em. 

The Committee have been informed that regarding 
collection of all relevant data relating to sickness in 
heavy engineering sector, the Depanment of 
Industrial Development had requested the Reserve 
Bank of India and the Banking Division for cullingl 
out the required data. The Committee hope that the 
necessary data might have been collected by now and 
if so, a copy thereof may be furnished to them 
without any funher delay. 

In this connection, it has been funher stated that 
the Reserve Bank of India brings out comprehensi\le 



1 2 3 

27 

4 

report including detailed data on sickness in 
industries every six months and tbe last available data 
compiled by the Reserve Bank of India was that of 
December. 1987. The Committee express their 
unhappiness over this situation. They would like to 
have the latest available data compiled by the 
Reserve Bank of India on sickness in heavy industry. 

111 27 Deptt. of In spite of the existing arrangements at the level of 
Industrial banks and financial institutions for monitoring the 
Develop- degree of industrial sickness in the COWltry. tbe 
ment number of such units is on increase. Hence it is a 

firm view of the Committee that periodical and 
necessary tuning of the policy would not be possible 
in the absence of monitoring of industrial sickness by 
the Ministry of Industry itself. The Committee would, 
therefore. reiterate their e.rlier recommendation that 
the Ministry should have its own information backup 
for a periodical appraisal of the heavy engineering 
sector so that corrective measures could be taken well 
before a unit turns sick. 



PART 0 
MINUTES OF THE FOURTH SITIING OF THE ESTIMATES 

COMMI'ITEE (1992-93) HELD ON 18111 AUGUST 1992 
The Committee sat from 1500 hrs. to 1630 hrs. 

PRESENT 

1. Shri Manoranjan Bhakta -- Chili,."."" 
2. Shri Rajendra Agnihotri. MP 
3. Shri Mumtaz Ansari, MP 
4. Shri Ayub Khan, MP 
S. Shri Pandurang Pundlik Fundkar. MP 
6. Shri Santosh Kumar Gangwar. MP 
7. Shri Nurul Islam. MP 
8. Shri R. leevarathinam. MP 
9. Shri Manjay Lal. MP 

10. Dr. Viswanatham Kanithi. MP 
11. Shri Rupchand Pal, MP 
12. Shri Harin Pathak, MP 
13. Sbri Amar Roy Pradhan, MP 
14. Shri Harish Narayan Prabbu Zaatye, MP 
IS. Sbri Ebrahim Sulaimaa Sail. MP "-.. 

16. Shri Mabadeepak Sin&h Shakya, MP 
17. Sbri Mann Ram Sodhi, MP 
18. Sbri Braja KiIbore Tripadly, MP 

SlicaETARJAT 

1. Sbri K.K. Sharma - Joillt ~ 
2. Sbri B.B. PaDdit - Diret:Ior 
3. Shri R.C. Gupta - Alli,r1Ml DIr«Itw 

2. The Committee took up for ~ .. adapIed die 
following draft Repons:-

(i) • • • • 
(ii) Draft Report WI AoCIiaa TaIleD by .... OMe........ 011 

recommendationl cw$['nd in the TweI(da Rcpan 01 
Estimates Conunittec (Ninth Lot SabIIa) 011 SicbeII in 
Heavy Eapneerilla '''-''' without uy anodi~1 
amendments. 

3. The Committee authoriled the ~ .. tinaIIIe the Reports 
in the light of factual verificMioll nClIived from the rapcctivc 
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Ministries and to delete the portions of the Reports which may be 
necessary from the security point of view. 

4. The Chairman was also authorised by the Committee to present these 
Reports to the House. 

1lw CornmUtn IhnI fIIljoumed. 



LIST OF Al'THORISED AGENTS FOR SALE OF LOK SABRA SECRETARIAT 

SI. Name of AJCftu SI. Name of Agents 
No. 

ANDHRA PRADESH 

1. MIs. Vijay Book AJCIICY, 
11-4-477. Mylargadel., 
Secunderabad-500361. 

BIHAR 

2. MIs. Crown Book Depoe, 
Upper Bazar. Ranc:hi (Bibar). 

GUJARAT 

3. The New Order Book Company. 
Ellis Bridge. AhmenclaMd-llIJOO6. 
(T. No. 79(65). 

MADHYA PRADESH 

4. Modem Book House, 
Shiv Vilas Palace. 
Indore City. 
(1'. No. 35289). 

MAHARASHTRA. 

5. MIs Sunderdas Gian 0IaDd. 
601. Dirgaum Road, Near Princes Street. 
Bombay-400002. 

6. The International Boolt SerW:z. 
Deccan Gymkhana, Poooa ..... 

7. The Current Book House. Manari Lane. 
Raghunath Dadaji Stn:et. 
Bombay-40000l. 

II. MIs. Usha Book Depol, 
'Law Book Seller and Publishers' 
Agenlll Govt. Publication-; 
51!5. Chira Bazar Khan House. 
Bombay-400002. 

9. M & J Services. Publisher. I«pn:sentative 
Accounts &. Law Book SeUen. 
Mohan Kunj. 
(,wund Fluor 611, 
J)'otiba Fuele Road. Nalpwn-Dadar. 
Bmnbay-400014. 

10. Subscribers Subscription Scrvicc~ India. 
21, Raghunath Dadaji Street. 2nd Roor. 
8ombay-4000n I. 

TAMIL NADU 

11. MIs. M.M. Subscnptioo AFncies. 
14th Murali Street (lst Door) 
Mahalingapuram. 
Nungambakkam. MBdraH(O)34. 
(T. No. 476558). 

No. 

\lIT AR PRADESH 

12. Law Publishers. Sardar Patel Marg. 
P.B. No. 77. Allahabad, U.P. 

WEST BENGAL 

13. MIs. Manimala Buys & Sells. 
123, Dow Bazar Street. Calcutta-I 

DELHI 

14. MIs. Jain Book Agency. 
(,-9, C.onnaught Place. New Delhi. 
(1'. No. 351663 & 35011(6) 

IS. MIs. J.M. Jaina & Brothers, 
P. 80x lO~O. Mori Gate. Delhi-ll0006. 
(1'. No. :!1J1.'i06-1 &. 23(931) 

16. MIs. Oxford Buok & Stationery Co .• 
Scindia House. Connaught Place. 
New Delhi-IlOOIII. 
(T. No. 3315308 & 458%> 

17. MIs. 8ookwt:lI. 2172, Sanl Nimnk:ln 
Colony. Kin~sway Camp. Delhi·' WO.I~' 
(1'. No. 711231.19). 

III. M/~. Raiendra Book Agency IV-DR 
LaJpat Na!!ar. Old. Double Stor~). 
!l.L'W Deihl· 110024. 
IT No MI2.462 & 6412131) 

1'1. M/~. Ashok BlKlk Agency, 
BH-1I2. Poorvi Shalimar Bagh. 
Delhi-I 1003:;. 

20. MIs. Venu~ Enlerprise>. 
B-2/115. Phase·lI. Ashok Vihar. Delhi. 

21. MIs. Central N~'w, Aj!cncy Pvt. Ltd., 
23/90, Connallch! Clrcu~. 
New Delhi· I J(~~'I. 
(T. No. 344448. 322705. 344-'78 & 3445l 

22. MIll. Amri! Book Co., N·21. 
Connaught Circus. New Dc:lhi. 

23. MIs. Book India Corporation 
Publishers. Importers & Exporters. 
L-27. Shastri Nagar. Delhi· 110052. 
(T. No. 26%31 & 714465) 

24. Mis. Sangam Book Depol. 4.178/4B. 
Murari Lal Strect. Ans;lri Road. 
Darya Ganj. No:~ Delhi·llU002. 
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